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SECRETARY-GENERAL: Sir, T have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:—

"I am directed to inform you that on 18th December, 2017, Hon'ble Speaker,
Lok Sabha, made the following observation in regard to extension of time for
presentation of the Report of the Joint Committee of the Houses on the Right to
Fair Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement (Amendment) Second Bill, 2015 and the Joint Committee of the

Houses on the Financial Resolution and Deposit Insurance Bill, 2017:—
OBSERVATION

"Hon'ble Members, I have to inform the House that the Joint Committee on 'The
Right to Fair Compensation and Transparency in Land Acquisition, Rehabilitation
and Resettlement (Amendment) Second Bill, 2015 have decided to seek further
extension of time for presentation of the Report on the Bill upto the last day of the
Monsoon Session, 2018 as the Report could not be finalized by the extended timeline
granted by the House i.e. 15th December, 2017. Similarly, the Joint Committee on
The Financial Resolution and Deposit Insurance Bill, 2017 have decided to seek
extension of time upto the last day of Budget Session, 2018 as the Report of the
Joint Committee would not be ready for presentation by the timeline given by the
House ie. 15th December, 2017. Motion regarding extension of time of these two
Joint Committees could not be moved in the House on 15th December, 2017, as the
House was adjourned after making Obituary References. Hence, [ have on behalf of
the House granted extension of time as sought by these two Joint Committees for

presentation of the Reports.”

GOVERNMENT BILLS — Contd
The Indian Institutes of Management Bill, 2017

MR. DEPUTY CHAIRMAN: Now, the next Bill, the Indian Institutes of
Management Bill, 2017. Shri Prakash Javadekar to move.

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEK AR): Sir, I rise to move —

That the Bill to declare certain Institutes of management to be institutions of national

importance with a view to empower these institutions to attain standards of global



Gavernment [19 December, 2017] Bills 403

excellence in management, management research and allied areas of knowledge
and to provide for certain other matters connected therewith or incidental thereto,

as passed by Lok Sabha, be taken into consideration.
-~ (Interruptions)...

ft TR AT (ST US): WY, Fg g fac S 241 w17 L (FHF)... 3,
afTsl Yds Jg 99 gan 21 i ue fda anst fern st (@@ ). 61 fod ue fas |
TE | . (EEH). ..

MR. DEPUTY CHAIRMAN: Please listen. ... (Interruptions)...

sft TR sEraTe: AR SuaTafr St L (AT, .

sft Sgmwmafa: 7w Sff, g g " g9 T@ 199 H ol Tae Ao et 2,
T% B BT 21 There is no point in raising it. ... (Interruptions)...

s} T SATA: 3T 176(T) T 2] o T2 &, 3T HifelT I T2l of 78 Tl &1
IR B Tt H T MY 2 ... (HIIH).... T AT X ST $1 3T ISF 31T &
...(FAETH)....

st SgTTIte: STUes | T ARy .. (ag™). .

wudf wrf AATAd # T w9 wiftasl ik eRfmA srfaa daeT #
o w3 (oft e e e S, amw A9 9 gl L @@am)... e atfesT i
HRATTE &7 ....(AWMTH). ..

1 I JIEre: § 59 q1d bl (RAT 9 b <E1 g (). ol ] B8 Bl
gl ...(agH). ..

oft fae Tt 2y Gifesr e B S L (SSET). .
sft e srare: 4ffv, . (@aE). ..

MR. DEPUTY CHAIRMAN: Mr. Vijay Goel, please sit down. ... (Inferruptions)...
TS, RIR?

sft e a9 99 ® DT 9T § L.(FIIF)... AT HET DI IR B
...(TAIF)....

MR. DEPUTY CHAIRMAN: What is your point? ... (Interruptions)...
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oft A9 SEATA: S WG AT I Ul WIS G 2ic S (176) T AR g
il AT el 41, Sid T8 a2 g, MY Y FH Hisje o1 U1 el b deriAd
AT TG T ... (HAET)... diftr ot TeriT amy £ 2

o Igwwafa: 91 feam?

11 TR AT 39 A A I H &7 91 uge fFreed T sk 1 3mrel e T gl
31Tl T 28 T 21 gall & 176 I AT foram SIwwm? &4 218 21 9 =0 € b &9 iRy
3R @Y Y= ez Hdl ST 7 ST ... (). ..

MR. DEPUTY CHAIRMAN: I got your point. ...({Interruptions)... I understood
your point even though you spoke in Hindi. ...(Interruptions)... 1 understood fully.
...(Interruptions)... Now, listen to me. ... (Interruptions)... See, what have we to do now?
There 1s a List of Business before us and there 1s time up to 6 p.m. It is my constitutional
requirement to see that the House functions up to 6 p.m. with the Listed Business. You
can take up your point for having Short Duration Discussion or any other discussion with

the Chairman. [ have no problem. ... {(Interruptions)...
SHRI NARESH AGRAWAL: Sir, [ have a point of order. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...{nterruptions)... 1 am not allowing,
...(Interruptions)... What is the point of order? ... {Interruptions)...

sft TR SATA: T point of order T8 & T £, 218 =rawen 2 f6 718 wea 1 9o
Y ...(FEAEH)... 6 99 TP Tl ... (HEH). ..

sft SRAHTART: B, 6 IO TP dS 2 ... (). ..

off TR SIEAT: A1 T AY, 1R 6 991 & 916 G T bl @11 2|
fl JUHATIRY: WeH d1 g9 dedl 8 2

sft TR ST 3R TG 2 ... (TFIH)....

11 IgUTfe: T8 fepRrT PeT2?

off TRE JUATA: § UF point of order IST BT §| AN WeT Bl 7Y d@HT 8
(T ...

sft SoRpHTafc: I & fog w1 T2 91T . (EEEH)...
oft TR SIUATS: 2179 F) 1 TG L (@EEH).
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2t Sgaymafa: o 99 9ife

St s § wg e we1 § 4 s Frwi A asi (G gan @ a1 e U erawen
el & [ e WS 6 99 9 ygd 9§ ©e1 8, ol g1 wfiver dt usii? 6 991 & 91 @)
RS A1 o L (EEE)... AT 6 991 9 1B @ R L (aEE)...

sft SowTafd: veffers o) . (@EEm)...

s} Rrora T ¢ Io1 T% TSH &1 CI5H 2 ...(FagH)... T B ... (FGEH). .
@ o dEr 81 ()., 6 99 & 9Ig BT BAT A7 ATH 91 B vl

..(TAEH)....

sft Sowmafa: gitg, #§ a8 91 w1 § % oFR 6 991 & 916 yaEcs B B Al
...(TTIF)....

#f R AT 3R 6 99l & e WG d DAl B L (TIT)...
st SguTald: TEd 95 TR B LL(IEH)...

ft T AT 2R 6 49 ¥ Ugd e dg DAl @ L ()., dl R DA
BRM? ... (AGET). ..

MR. DEPUTY CHAIRMAN: No. no. ...(Inferruptions)... Mr. Prakash Javadekar,
you proceed. ...(Interruptionsj)... You sit down. ..(Inferruptions)... Mr. Prakash

Javadekar, you proceed. ...(Interruptions)... No, no. ...(Interruptions)... Ruled out.

..(Interruptions)... T W &1 21 (I,

SHRI PRAKASH JAVADEKAR: Therefore, Sir, incidental thereto.

...(Interruptions)... as passed by the Lok Sabha. ... {Interruptions)...

it Sl 59 9% wiert &1 7, amy 9w ... (@@8gM)... We are taking up this
Bill. We will continue it upto 6.00 p.m.. At 6.00 pm., if you want to extend, at that
time, ...(Interruptions)... Let me complete. ...(Interruptions)... We are taking up this
Bill. We will continue it upto 6.00 p.m.. At 6.00 p.m., if you seek extension, then, I will
take the consensus of the House. ...(Interruptions)... Then, 1 will take.
...(Interruptions)...

SHRI PRAKASH JAVADEKAR: I have already moved. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Already moved? ... (Interruptions)...

SHRI PRAKASH JAVADEKAR: I have moved. ... (lnterruptions)...
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SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, there is a suggestion.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay, what is your point? ... (Interruptions)...

SHRI SUKHENDU SEKHAR RAY: What Nareshji has said, it 1s night that
discussions under Rule 176 and Calling Attention should be taken up.
...(Interruptions)...

sft FgHATIR : o1t 7 T B2 (AT, ..

SHRI SUKHENDU SEKHAR RAY: My suggestion is that we would not have any
objection to the discussion on the Bill. But, at the same time, there should be an assurance
that during this week, one Short Duration and one Calling Attention would be taken up.
..(Interruptions)...

MR. DEPUTY CHAIRMAN: I will convey your feelings to the hon. Chairman.
...(Interruptions)...

SHRI NARESH AGRAWAL: No. ...{Interruptions)... ici¥ T2l ... (HGEIH)...
AT AT 9 IoT Y o aiforg| Fremmadt & fret o 7 ..@@am)... 3 FremmEdt &
o o @t ug Nyl L @Eam)... Few o # garn e @ b g9 9 1) Wi der |,
Sud ue a8l gl grad 8, ol AT P oure R, 99 v fewal ed @ d99
(@G, 37 FRE oo A ww ufew  ..(@@EM)... 3 FrRM o wg difom)
..(FAGF)... R o # @ f&a gan 27 ..(@ag ). FrRE o # e i & fd R w
SN 81 B . (EE). .

MR. DEPUTY CHAIRMAN: You want that. ...{Interruptions)...

oft T AT I gEt Af@e §, S ERAT & affer ) L (@agE)... e
BRI A1 [ aed 17 . (FETH)....

MR. DEPUTY CHAIRMAN: You want that I should be in trouble.
...(Interruptions)...

sft TR ST 37T TRIR B SO . (JGLT).... 3T HT SO ... (...,
MR.DEPUTY CHAIRMAN: Okay. ... (Interruptions)... Allright. ... (Interruptions)...

See, there are three more days. ... (Interruptions)...

ot fror g ;A9 Gﬁ, 39 Eﬁﬁ %\’ b Short Duration Discussion ‘6’? 176 ET,
R I e 97 ) g7 e ) e W WA L. (SI9T).... g9 &l U Short
Duration Discussion accept 91 fazaIr g1 (T



Gavernment [19 December, 2017] Bills 407

ft TR AT 59 TR o A AE1? ... (AT, ..

oft s Ta: 59 59 8 @IS T BIE discussion Tl . (FGETH). ..
#ft 91 3EETE: il afery, g9 e 2, a o @iy

MR. DEPUTY CHAIRMAN: Nareshii, ... (Tnterruptions)...

s} frora e vt BifsT L (@aE)...

MR. DEPUTY CHAIRMAN: Nareshji, ...{Interruptions)... already one Short
Duration Discussion has been notified for this week. ...{Interruptions)... So, be sure.

...(Interruptions)... Now, you proceed. ... (Interruptions)...

SHRI PRAKASH JAVADEKAR: Sir, therefore, as passed by Lok Sabha, this Bill

be taken into consideration.

Sir, f 3T WS & AFH Indian Institute of Managementiﬁfﬂfﬁﬁlﬁﬁﬂ—ﬁﬁq;ﬂfﬁﬂ
ol ¥l ) qsl el @ fb que wed | us wduwifa & urg gen v wit wifédi A swwn
a2l fopann 2, wriifes s e e 9 Aol @ 2

First, it gives 'Institute of National Importance status' to Indian Institute of
Management. 151 [ndian Institute of Management post-graduate diploma <dT €, 98
post-graduate degree g1 & Wbl AT degree <71 ® Wil power &, $D [T I ATl
g fh 19 gT| national importance @I status FelT |1 2 degree € |l AT Indian
Tnstitute of Management & GF1RIT ¥R # 37291 I 1A B, cfh T G-I H all these Indian

Institute of Management post-graduate diploma holders face many difficulties world
over while registering for PhDs for further studies and post doctoral and other research
facilities. They are handicapped because it is not a degree, it is a diploma. Therefore,
this degree awarding power to be given to Indian Institute of Management is a very
important aspect of this Bill. That is the first thing. More importantly what we are
changing is the whole culture of running the higher education institutions. Here, we are
offering them near complete autonomy for excellence and autonomy for really
achieving greater heights in education. How can this happen? Today, everything comes
before the Government that if you want to appoint a Director, then, finally, the Board of
Governors suggests three names and ultimately, it comes to the Government to select
one out of it. And, if you want to appoint the Chairman, then, we, the Government,
appoint the Chairman. If there are Board of Governors, then, there are four

representatives of the Government and there are many aspects because we help them for
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seven years for theirr infrastructure need as well as in meeting their recurring
expenditure. So, we help them financially. Therefore, many times, the Directors of IIM
and everybody have to refer the file and its decision practically get endorsed by the
Ministry. This Government's interference or you can say the Government's role in
management institutes must now be limited because you must trust your best institutes.
Today, Indian Institute of Management, Ahmedabad and others, like n Kolkata,
Lucknow or in Bangalore and other IIMs have earned their reputation by their hard
work and excellence. Therefore, this excellence must now get autonomy. We must start
believing and trusting them. If the Government wants to manage everything, if
Secretaries, Joint Secretaries, Directors and other Under Secretaries will decide the fate
of the Indian Institute of Management, then, this 1s not a good situation. Therefore, this
Government decided that we must change this management of higher education
facilities in our country. So, from where to start? The starting point is, these Indian

Institutes of Management which have stood on their quality...
MR. DEPUTY CHAIRMAN: So, you are giving them the university status.

SHRI PRAKASH JAVADEKAR: Sir, not the university status but as institutes of
national importance, they can give degrees. That is one thing and the second thing is the
autonomy. We are now withdrawing all the Government powers from it. So, who will
appoint the Chairman? The present Board of Governors will appoint the next Board of
Governors and they will appoint the Chairman; they will appoint the Directors. That is
how the world-class institutes function world over and that the Government does not
interfere. And, here also, we are also not interfering now. We will withdraw the four
representatives of the Government and there will be representatives of alumni. Good
universities world over are run by participation of the alumini. ‘ZLTI( BT, 99 AR I8
P 2 AN et & R I U 3red] G AR el 9 et B Every time, interference
from the Government side doesn't help in increasing the quality. Yes, there has to be the
Parliamentary scrutiny and there are two scopes where this will be because we are
providing finance and there will be CAG audit. The CAG audit reports are before the
PAC and everybody can scrutinize it and we can discuss it. Then, the next thing is when
they make rules. The rule making will also give freedom to the Indian Institutes of
Management by governing rules for their own institutes. Of course, they will abide by

the national laws but the rules also will be placed before the Parliament. So, there are
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two points where the Parliamentary scrutiny will be done but barring that, there is no
interference of bureaucracy and there is no interference of Government. And, even the
council of All Indian Institutes of Management, of which as a Minister, I am the
Chairman now, but, I will not remain the Chairman because the council of Indian
Institutes of Management will elect its own Chairman to conduct the co-ordination
activities. So, practically, the Government with a new vision for education is coming

out with the running of institutions. ... (Interruptions)...

2 91 TET: fod) darde wred, 2R Hel) Agigy ue Hel o, 9189 | hd
qIell? .. (STFEH). ..

st uhrer ArESHT: H 5 7L aidt 81 §) U e, whel . (EEm). .
ff TR IEETA: 279 wIT B .. (IEH)...
sft ypTer SERH: 51 firee, gl feel . (aaEm). ..

1 TR AT WY, P9 [ Dl 3Alad 9gd AT Al d1 gidl Bl 2R 39Db]
e ara g R, Averd # gifav e o e S e g, Srafel L (@EE)...

st Sgwwte: R oft, afow, 3fow) .. @aam)...

sft U AESH: IR, TT TP 39T [0 T G HaA &b FH Al T gHH
Tl e &1 537 e W Al request BT E, T 29T Wl g SR 4 IS ST
a2l <, a@iifs 218 gA) e deen & v H ud 3resT dqdi@ ol ¥E1 Bl SHdl 6
T ¥, T% Het emerT §1 H 59 aral & ferg wegd wear gl

The question was proposed.

MR. DEPUTY CHAIRMAN: Now, again, the time allotted for this Bill is two hours
and as I have already told, it has been decided that the parties' time will not be extended.
Members will speak within the allotted time to the parties. Now, Prof. M. V. Rajeev

Gowda. Your party's time is 29 minutes and you are the only speaker.

PROF. M. V. RAJEEV GOWDA (Kamataka): Mr. Deputy Chairman, Sir, before 1
was elected to this august House, for 14 yvears, [ had the privilege of being a faculty member
at the Indian Institute of Management, Bangalore. So, it is a matter of great pride and joy
to see a Bill coming through to elevate the status of not only IIM, Bangalore, but other

Indian Institutes of Management to the status of Institutions of National Importance.
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Sir, we know that the economy has been growing tremendously ever since
Independence and for a growing economy, it is extraordinarily important that we have the
talent pool to manage companies in the private sector and even the public sector to ensure
that resources are managed well, industries are led well and the economy booms. That
talent pool came significantly from the Indian Institutes of Management over the years.
Sir, the Institutes of Management were first set up by Prime Minister Shri Jawaharlal
Nehru and this was a very, very far reaching example of the vision of Pt. Nehru in terms

of understanding what a growing economy needs and what India needed.
[THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY) in the Chair|

True to the spirit of looking for the best what is possible, what is available in the rest
of the world, the institutes were set up with the guidance and involvement of the Planning
Commission of India, and also with the cooperation of leading institutions like Harvard
and ML.L.T. in the rest of the world. That is the kind of vision that Prime Minister Jawaharlal
Nehru had and that various Governments have been taking forward in the years that have
followed. The UPA. during its term, essentially, established seven more institutes and
under the N.D A, during the last three-and-a-half years, seven more institutes have also
been established. What these new institutes are doing is providing a geographic spread
and opportunity for these institutions to serve as beacons of management knowledge in
every corner of the country to ensure that industry, business and commerce can thrive
along with interaction with the best of academic knowledge and expertise. We have made
tremendous progress over the years and this Bill is taking things forward in the right

direction.

Sir, this Bill has been a few years in coming. A few years ago, this Bill was
proposed but ran into different kinds of controversies. Luckily, wisdom dawned on the
Government and after extensive consultations, after paying attention to the criticisms of
various groups, the Bill has been modified to ensure that its controversial provisions have
actually been dispensed with. When the Minister talks about granting autonomy, this is
indeed a Bill, which 1s a pioneering Bill in the sense of taking away the heavy hand of
governmental regulation, intrusion in the education sector and ensuring that some of our
premier, best and reputed institutions have the capacity to pursue their academic and

other missions without the heavy hand of governmental interference. Sir, what is the
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context of this whole degree-granting provision? Over the years, the IIMs, essentially,
provided something called a Post-Graduate Diploma n Management. You know that in
Indian culture, a degree is something that everyone aspires for, while this was just a Post-
Graduate Diploma. Well, it was not really a problem all these vears because the market
had accepted this Post-Graduate Diploma. Numerous other private sector and non profit
sector institutions have also instituted the postgraduate diploma because that will enable
these institutions to create their own syllabi which could be up to date and cutting edge
and everything else that make the management education practical and relevant to their
times and context. The PDGM was not a problem because the people and market place
accepted it. When it came to placement season you would find the best companies within
India and the rest of the world go to the institutes and hire the best graduates. That is the
kind of reputation even the post-graduate diploma had managed to create itself over the
years. Still there 1s nothing like a concrete formal degree and that 1s why this move to
give the Indian Institutes of Management the freedom, the authority to grant degrees is a
very, very good thing. Certainly, as the Minister has pointed out, when it comes to higher
education, when it comes to having degrees accepted and recognized across the country,
across the world, then, this removes the barrier that would have been a problem in terms

of recognition and progression of alumni as they move forward.

So, in that sense, this is now very, very good movement forward. Let us look at the
1ssue of autonomy. The Minister has pointed out that over the previous decades that we
have had a very active involvement of the Human Resource Development Ministry in
the running of these institutions. This approach has now been shelved and a whole new
era is before us in terms of academic autonomy. Academic autonomy is a fundamental
pre-requisite for an institution to blossom and to have the freedom to take its intellectual
capacity in new directions. When there 1s a heavy hand of regulation, the Government
can also stifle creativity, growth, research capabilities and many other such features, and
50, this 1s the first instance where the Government 1s actually letting 1t go. That 1s actually
a very bold move. But it is a move that [ will actually discuss a little bit more in detail
as we go forward. In the years past when I was a faculty member there were times when
the HRD Ministry would suddenly slash fees and be-essentially create a situation where
nstitutions would be beholden to the Government for financial aid and assistance that
would affect the freedom of the institute to go forward and do whatever else it wanted.
So, here, with autonomy, basically the management and the Board are empowered to go

all out and build the institutions the way they deem fit.
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Another very, very good initiative 1s this Coordination Foum of the Indian Institutes

of Management, not just creating a forum for all these institutions come together, to work
together, to learn from one another, to nurture one another but also the previous role of
the Minister serving as the Chairman 1s also being removed. So, again this is a bold step.

I commend the Minister for this.

But what do I mean when I say, I have a little concern about the autonomy? Sir,
in a different domain, the domain of judiciary, many of us are very concerned that there
1s a self-perpetuation that takes place. The Minister will be aware that this is an issue of
contention between different branches of the Government. Here again what we are doing
is we are giving the Board the opportunity to be self-perpetuating. The issue is that as the
Minister said, this is the way the best mstitutions in the world are run. However, the best
institutions are mostly not set up by the Government. Where they have been set up by the
Government there 1s still some kind of a role for the Government in the management of
the institution not with a heavy hand but with a light touch. So, when you think about that
aspect, Sir, on page 7, Section 35, it is said that the Board shall, in exercise of its power
and discharge of its functions under this Act, be accountable to the Central Government.
Now, that sounds beautiful; that sounds very appropriate, but what is the actual meaning
of this? You have empowered the Board to create its own regulations which are supposed
to be, again, within the ambit of this larger Act. We have Committees of Subordinate
Legislation, which would actually lock into these things and see whether those regulations

are within the ambit of this Act and, of course, other Central legislations.

But the question is this: Do you have a mechanism in place to ensure that these rules
and regulations would be consistently checked, reviewed and, in some ways, managed
such that the Board cannot actually hijack an institution and turn it into some kind of a
club just for its own members. That is actually one of the great concerns that we have, that,
fundamentally, these are institutions set up by the Government of India and, therefore, for
all the autonomy that we absolutely want to yield to them, we should ensure that they do
not get hijacked by small self-perpetuating groups without the ability of the Government
and Parliament to play some kind of a role in ensuring that they are functioning within the

letter and spirit of this Act and any other legislation.

Sir, another very good thing about this Bill 1s the autonomy that 1s provided for these
Institutes to set up branch campuses. That is how I read what the Bill is saving, that they
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can actually expand, they can have branch campuses, not only in India but even possibly
abroad. Now, this freedom 1is actually something that is very welcome because some of
our Institutes are so renowned that Brand India would be furthered if these Institutes can
also have an occasional branch campus elsewhere. Of course, I do understand' that their
mission 1s to educate the people of India, but that same mission would be served well with
the ability to have one foot or, at least, one toe in some other market, so that faculty and
students get a chance to explore and engage with other business contexts, which actually

would enhance their own capabilities in this globalized, multi-national world.

Sir, the other freedom that this Bill provides to the Institutes 1s the freedom to fix
their fees. This 1s, again, a good thing because this would allow the Government to stop
worrying about how much they have to allocate on a continuous basis. The Government
would do the initial incubation and after that the Institutes would be substantially on
their own. The Indian Institutes of Management in Ahmedabad, Bangalore and Kolkata,
I know, for many years, have only relied on the Government for capital expenditure, and

have run their regular expenses on their own earnings.

Sir, this1is fine. This is a very, very good move, to grant this kind of autonomy as well
in terms of fee fixation. But we all know that when it comes to fees, there 1s a possibility
of great inequality resulting from the way fees are fixed This was a concern many years
ago, and when this happened, the Indian Institutes of Management came forward and
said, 'we have created scholarship funds and even though we are increasing the fees, no
student would ever be left out on the basis of financial need.' And, Sir, that is absolutely
the case so far, but many students do get discouraged. When they see the fee that is listed,
they say, 'this is too much for us. We cannot aspire to study in this institution.' That itself
18 something to worry about. So, when we allow the nstitutes to go out there and set their
fees, make sure somehow that the message goes out that no one is going to be denied free-

ships, scholarships, and the ability to study in these institutions for lack of resources.

Sir, there again, the involvement of alumni 1s a very welcome step. I got my Ph.D.
from the Wharton School at the University of Pennsylvania, the world's first Business
School, and the amount of engagement of alumni with the institutions in terms of building
them, in terms of contributing resources, to help create Faculty Chairs, support research,
support scholarships, etc., 1s immense. These Institutes would not run without that kind
of alummni engagement. And, Sir, Government should do whatever is possible to facilitate

alumni contributions, engagement and involvement. So, here we are not just asking the
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alumni for their money, but also giving them a chance to sit at the table, be part of the

Board and to help these institutions grow. This is a commendable step.

The other issue which is good in this Bill is that there will be periodic evaluations
—periodic evaluations of the Director, of the faculty and of the Board and the institution
itself. But, who is going to evaluate these institutions? They are not going to be that many
established entities or frameworks. That is a matter of concern that these evaluations could
potentially get rigged and, therefore, once again, there has to be some kind of a check and
balance, some kind of a supervisory or engagement role for the Ministry in ensuring that
the evaluation process happens in the manner that 1s supposed to happen. So, I would urge
the Minister to actually look into this. Many of these things can be worked out in the rules
such that we ensure that autonomy 1s there but there is no scope for misuse, that rigging

and such other mismanagement does not take place.

Sir, the other issue has to do with the fact that these institutions have been set up by
the Government of India and have a larger social mission. So, [ want to talk about 1ssues
relating to diversity and inclusion. When [ think about these topics, my mind goes back to
the classroom when I was teaching a course called 'Business, Government and Society'.
We were discussing Indian society. Indian society, as you know, historically we have had
tremendous hierarchy, stratification, limitation of opportunities, discrimination and many
of those kinds of issues. So, this 1s a very, very tricky topic to bring up 1n a classroom to
discuss in a manner that would enable people to shed their identity labels and to lock at

issues in a dispassionate manner.

Sir, one of the exercises that 1 conducted was to ask the students whether they
would be willing to share what their identity was. When we asked them to do this—this
is before the introduction of Shri Arjun Singh's OBC reservation in the institutions of
higher education; when we went through this exercise, what turned out to be the case was
that the composition of the class, one quarter or 25 per cent of the class comprised of the
people from the historic priestly caste, one quarter of the class comprised of the people
from the historic trading/business caste, one quarter was reserved, and the other quarter
had people from different parts of the country from different backgrounds. There were

very few minorities. Overall, in that classroom, we had about 10-15 per cent women.

Omne of the things that stood out was that even when you have an open examination

process which is free and fair and a level-plaving field which is known as the common
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admission test, which is an acclaimed examination, the result of that tends to reflect
historic social inequity. There 1s a fact that, without intending to, you favour some
groups over the other. There was nothing which ensures that women and men are about
50:50 in that classroom. But, that low percentage of women has become the outcome
because of other kinds of social barriers to aspiration, to participation in the workforce,
to cultural pressures to get married and settle down, etc. So, basically, there are lots of
other problems with regard to diversity and inclusion. So, this aspect of ensuring gender
balance is something that we need to bring in; That these institutions shall strive through
whatever means possible to ensure that gender equality is promoted in these institutions.

So, that 1s the first aspect of diversity and inclusion that T want to emphasise.

The other aspects of diversity and inclusion pertain to the composition of the faculty.
Recently, two of my old colleagues, Deepak Malghan and Siddharth Joshi, have been
conducting surveys of different Indian Institutes of Management asking them about the
social composition of their faculty. It turns out that most institutions have either refused
to respond; when they have responded, they have said that they don't really keep account
of the social background of their faculty; or, basically they have said that they don't think
that this is something that they should be paying that much attention to. But, if you think
about the larger mission of a Government institution, affirmative action 1s very much a
part of that larger mission. I have heard the Minister speak in the past where he has also
said that reservation in faculty is a matter of concern and this must be paid attention to.
Now the standard response 1s that they, are not enough qualified people. It is part of
the job of these institutes to generate those qualified people by ensuring that the Ph.D
programmes, what are currently called the Fellow Programmes in Management, also
pay attention to diversity in their admissions. We have reservation quotas in many other
domains. We don't have them here or when it comes to doctorate admissions or certainly
to faculty hiring. That is something that needs to be remedied. That needs to be remedied
through not just the actions of the institute, but I would urge the Minister to set up some
kind of a special initiative on the part of the Government to identify talented people
from the Scheduled Castes, Scheduled Tribes, OBC communities and ensure that they
get scholarships, they get an opportunity to get admission—even minorities—and ensure
that they get admission into not just their FPM programmes within India but to doctorate
programmes across the world because that 1s from where they often come back to these
institutes and become professors. So, this has to be taken up on as a mission to address
this diversity deficit. This is something that the Government can do even when it is not

involved with the direct day-to-day management of these institutes.
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When you do that you will discover that there 1s all kinds of other talent out of
them. If you are looking at the dalit community, vou have something called the Dalit
Chamber of Commerce now where dalit entrepreneurs have been able to make a mark
and demonstrate their capabilities. So, this is something that needs to be nurtured, this is
something for the Government to pay absolute attention to in a very, very constructive
way. It will take a few years but after these few vears you will see that gender diversity,
caste diversity, religious and other minority diversities will also be addressed. That 1s
important because faculty members not only serve as role models for the students, they
will also reach out to different communities in the market place when they engage with
research, etc. and they bring special knowledge, understanding and empathy from their
own experiences and their own social networks to the classroom, to the research, etc. That

is the standard argument for affirmative action and that applies here as well.

Sir, there is this other issue about the quality of management education. One of
the big concerns we have is that after the top few institutes, the quality of management
degrees drops dramatically. So, why are we giving the [TMs the freedom to go out there
and do amazing things where we also need to fix management education more broadly?
Lots of youngsters aspire for an MBA but they don't really get a quality MBA. Lots of
nstitutes are being shut down now. So, this is something that again the Ministry and the
regulatory bodies have to work together to remedy because it is important that MBA
really means something. It is a practical degree and it requires that the students get what
they are paying for in terms of their understanding their training and their ability to go and

hit the ground running in the business world.

Sir, one or two other things [ want to mention. The new institutes that have been set
up in recent times have been set up across the country partly with the mission of ensuring
that different areas get developed. Butif you are not very close to a business centre, orto a
large city, it is a challenge for these institutes to attract faculty or for that matter to engage
their students and others with the world of business and industry. So, somehow these
nstitutes need to be facilitated in ensuring that they are able to attract the best faculty,

they are able to build linkages with industry, etc.

On that larger note, these institutes are still Indian Institutes of Management. They

have a large mission in terms of doing research that matters to India. Some years ago,
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5.00 p.m
when scholars like C.K. Prahlad wrote about India and its potential, then it was like a

light bulb going on because until then all our case studies, all our knowledge came from

the West.

It is extraordinarily important to understand the Indian context, the diversity of
entrepreneurial and other experiences here and for the world of academic to work with
the world of industry. There are the big names, consulting firms, but we need academics
to work with the small and medium enterprises which are creating jobs. We need to have
them, help them, nurture them and help them grow and face competition and innovate.
All these are the challenges before these institutes and those are again roles for the

Government to play even as we grant these institutes autonomy.

Finally, when we think about research, no institute becomes world class without
faculty who are at the cutting edge, who are contributing to the creation of knowledge.
For that to happen you need outstanding researchers who are also very good teachers,
who are very good colleagues, who are very good in their interaction with the real world.
But to create that you need a research eco-system. You need competitions which give you
grants to go out there and study something. You need institutions which will ensure that
there are conferences held regularly in India for the best talent—even from the rest of the
world—to come. You need the ability to publish in journals which are meaningful and
relevant to the Indian context. Many of these are not really available in India at the level
that they should be. We, of course, need other kinds of grants for the best faculty and even
exchange students from the rest of the world, to come and spend time at these institutions
because that's the kind of cross fertilization of brains and people that is going to make
a huge difference. So, on all these fronts the Government can continue to play a role
and so, as [ commend this Bill for passage, I would urge the Minister to think about not
Just letting go, but to retaining some kind of umbilical cord relationship with the Indian
Institutes of Management, to think about the Ministry's larger role in nurturing the field
of management which is so vital to India and to ensure that those gaps in the institutional
eco-system are filled by the Government as long as the Government's role is necessary.
A light touch will make a huge difference and I do think that these institutions will truly
earn the title of institutions of national importance that we in both Houses of Parliament

are bestowing upon them. I support this Bill for passage. Thank you.
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DR. VINAY P. SAHASRABUDDHE (Maharashtra): Hon. Vice-Chairman, Sir, I
am here to support this Bill which 1s very unique in many ways. Sir, we know that the
history of management studies in our country dates back to 50s and the first management
institution in our country, as I understand, was a private initiative. It was not a Government
nstitution and 1t was established first of all in Kolkata, then in 1960s, as was pointed out
by Prof. Rajeev Gowda. The Government came into this sector in a bigger way and we
had Indian Institutes of Management established, first of all, in Kolkata and thereafter in
Ahmedabad and in Bangalore and in all other cities as well. But, Sir, the importance of
this Bill is basically because it adheres to what we have been saying, our Prime Minister
has been saying, which 1s minimum Government and maximum governance. Therefore,
the Bill basically aims at giving requisite functional autonomy to the Indian Institute of
Management and other management institutions as well. This, I believe, is a departure
from the set thinking, from the traditional thinking where we think that since we are
paying, we are the pay masters, we are providing resources, so we will have a bigger say
and control over the management of the institutions. I believe this is an archaic thinking
and we have to enter into the new era with a new thinking which is where [ wholeheartedly
welcome this Bill. Sir, T am not going to give a long speech, because it, basically, does not
require since the House is unanimous in supporting this Bill. ... (Interruptions)... 1 agree.
But, these are the occasions where we get an opportunity to deliberate upon. I am sure,

you are tolerant enough to listen to me. I just wanted to make 2-3 points.

In our country, we have, maybe, hundreds of institutions in the form of colleges,
universities, management institutions and other organizations, including, say, hospitals,
museums, etc. But, unfortunately, in our country, the 'science of institution building'
and some people may describe it as an 'art of institution building' is not being looked
after scientifically. We don't have respectable mstitutions; I mean, institutions that
are respected world-over. There are only a few institutions. It is because building the
structure of an mstitution in bricks and mortars is comparatively easy, but to inculcate a
vibrant institutional life in an institution 1s very difficult. And, I believe, autonomy plays
a key role in the art of institution building. Sir, autonomy, in a way, is the life source of
nstitutional character of any such academy. Therefore, [ believe, this kind of a Bill which
is going to give further and greater autonomy to all these institutions is going to inculcate
new life and the institutional life is going to be more vibrant than what it 1s today. But, we
also have to be mindful of certain challenges which the management institutions is facing.

Some of the challenges are very rightly referred to by Prof. Rajeev Gowda earlier. Sir,
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many-a-time, candidates coming out of these institutions are lacking leadership abilities.
We find a very polished management graduates speaking in fluent English, very good at
IT, every now-and-then they come out with a beautiful PowerPoint presentation which
many times we find that neither it has 'power' nor 'point.’ Even then, the kind of leadership
element that we expect from them where they have an ability to take decision, ability to
comprehend things, ability to see the future and think big, many-a-time, is lacking in
these graduates. Therefore, cultivating leadership qualities is also a major and significant
item on the agenda of the management institutions and, towards that, I believe, much is

required to be done.

Another aspect 1s about inculcation of values, like integrity. 1t is the management
graduates who are manning several corporate houses these days. There are many corporate
organizations, be it in public or private sector, which are not totally free of financial
wrong doings. If the element of integrity is missing, if we are not in a position to inculcate
the element of integrity, I believe, it 1s high time we revisit the syllabus of management

courses and try and explore the ways of how we inculcate these things more effectively.

There are other 2-3 issues which 1 would like to flag. For example, innovation,
creativity, etc. These are the days of thinking out of the box. But, many-a-time, we believe,
the kind of product that is coming out of [IMs and other management institutions is, they
are thinking alike, looking alike and talking alike! The element of innovation, at times, 1s

missing. So, something requires to be done to further promote the faculty of innovation.

As far as problems being faced by management institutions are concerned, there
is a proliferation of business schools is what they are being termed in the last 10-20
years. | have seen many more management institutions coming up. For example, I come
from Mumbai. The Mumbai University manages Jamnalal Bajaj Institute of Management
Studies. Once upon a time, it was a very renowned institution. But the management of
the management institution itself was in shambles, because the management, again, has
to be in a way very democratic and participative. The management, again, has to be very
democratic and very participating. Therefore, I would like to take this opportunity in
suggesting — while the Bill has already been set and we are going to deliberate on that and
pass it — on certain future occasion, can we think of greater participation of the students?
I am happy that there is scope for the participation of the aluminus. That is important.
But the participation of the present students is also very important. They must also have

some say in the management of their institution. At the same time, the non-teaching staff
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must also have a say. In several universities, colleges and schools, it has unfortunately
been the tradition in our country to consider non-teaching staff as non-learning, as if they
cannot be trained and they cannot be given any kind of training. If they have to take the
ownership of the institution, they should be made a part of the management. So, can we,

at some future occasion, think of having the non-teaching members as well?

We are creating some institutions, providing them some resources, some big business
house stands behind them. It is very welcome. But, can't we ask a couple of management
nstitutions, at least as an experiment, to take care of some of the schools in villages, for
example? Let them take it as a challenge how to manage that school. For example, how to
prevent the dropout rate of girl students? They should be asked to have their knowledge-
creation linked to the problems that the society 1s facing today. Otherwise, it will become
a kind of ivory tower education. I believe, the present day problems need to be reflected in
the syllabus that the management institutions are teaching and, through that, we can have
a greater, a vibrant, and a more productive linkage of these institutions with the society of

which they are an important part.

I would like to flag two more things. We are finding that the quality of education is
also deteriorating. Many research reports are there. Many studies have been undertaken
by various organizations. They have repeatedly pointed out that the quality of education
is deteriorating. Something or the other will have to be done for that. One of the reasons
for deteriorating quality of education is the faculty crunch. Why management institutions
are not able to attract good talent? It is because most of the highly qualified management
graduates are eventually landing in some corporate houses. Barring a few, they do not
look at teaching as an attractive lucrative profession. But, I believe, we require many
more quality teachers to strengthen the faculty, to strengthen the bench strength of the
academic staff of the management institutions. I think, we will have to pay attention

towards that also.

In the end, T would like to make a few suggestions and, with that, T will come to the
end of my speech. Why can't we think of creating Indian Institute of Managements and
the products of these institutions of that level where they can compete with the Indian
Administrative Service, for example? This can be done. We have to think about that.
Otherwise, what has happened is that the TAS people are enjoying a very unique position.

They will keep on enjoying that unique position—that kind of environment is there—



Gavernment [19 December, 2017] Bills 421

unless we put them in competition with the MM products. Therefore, let us work to
create IATIM and the management graduates and attach some brand value through greater
specialization. There are umpteen number of areas where we require management talent.
For example, there are non-profit NGOs. Can't we have a specialization in non-profit
management, NGO management, voluntary sector management? There are huge temples
in our country. But the temple management is not something which we can boast about.
Can't we introduce a temple management course in the 1IMs? Even for our courts, for
that matter, Sir. If you visit any Sessions Court or a High Court, things are not something
about which can really take pride. Can't we have some kind of judicial management
course? I don't know whether this 1s the right way of putting this suggestion forward
because Judiciary has its own way of working. Still, insurance, cooperative and many
more areas are coming. Therefore, I believe that we have to take all these emerging areas
into consideration and provide a right kind of management leadership, which this country
is, certainly, looking for. Our country requires these kinds of management talents. To that

end, I believe, there 1s much to do about.

Lastly, Sir, these are Indian Institutes of. Can we work towards making them truly
Indian? For example, 1 know the 1IM Kolkata had a long and rich tradition of working
on Indian ethos - Bhagwad Gita and Management and things like that. I believe, from the
Indian civilisation, the history of India, our culture and the rich traditions that we have,
we can, certainly, draw a lot many things from them and can come out with an Indian
Science of Management as well. T am sure a lot many studies have already been done
by several management researchers, but, many more things, [ believe, are required to be
done. I recall what Mahatama Gandhi had said once upon a time about how to inculcate
Indianness in our education. Once, in a write-up in 'Young India', in 1924, he had said,
"That my Swaraj, that 1s, self-rule, 1s to keep intact the genius of our civilization. [ want
to write" — Gandhiji says—, "many new things but they must all be written on the Indian
slate. T would gladly borrow from the West when I can retum the amount with decent
interest.” 1 believe we can certainly do that. Why 1 am saying so because the Indian
civilization provides all kinds of knowledge inputs, not only to India but also to the entire
world or the universe. There are many people who are coming over here and who are
studying Indian civilisation. Let us look within and come out with a real Indian Science
of Management. I believe we, certainly, can work towards that end. I recall what Mark
Tully had once said about the Indian civilisation and the Indian genius. With his quote,

I will put a full stop to my own speech. Tully had said, "The characteristic genius of the
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Indian mind is not to shake the beliefs of the common man but to lead them by stages
to the understanding of the deeper philosophical meaning behind their beliefs." This is
important, Sir. "But the Western World and the Indian elite who emulate it ignore the
genius of the Indian mind.” T hope the Indian Institutes of Management do not produce
these kinds of genius who ignore the rustic wisdom, the Indian mind because they want to

write a full stop in a land where there are no full stops. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Now, Shri Naresh
Agrawal.

off TR AT A JUEWIEE SfY, 9N g1 g |ifdri = gopeherT we agd
P del §1 H T @l 978 ddg dedl g1 G g3t uar 7T 21 fb et as Qe amgm
ST 7 97 9 & I ¥ Fg 3Aferep AT AT TET PR R, Wi ¥ [T TET § 3l
foRT faet & aR # 3 R, # 59T W Uiy $R =1 g 5 9 U 39 3 BN
USfch eI AT Uofeh ¥ Yeex § o dgelld ) HIa1 Bl o ey <l

31‘3[‘47[, gl UX Uh Best Parliamentarian Award Bidr 2l S?ﬁﬂ?_ﬁ' Eil T Best Minister
Award H @ g g fah Gﬁﬂ?‘ﬁ?ﬁ H Had 3181 presentation AT AT 37EST q1el T,
I3 92 3gTS AT S, T IS 31 SIS 3TT9T &1 S| /e R Ha T of, 3y e ve
f& B9 IIM T autonomous T TE Bl fﬁ%ﬂ', 31TWT 21 39 IIT &1 autonomous @1 Tal &Y
T8, UGC 1 @il 81 % 78, AICTE @1 a1 g de T8 87 TR M0 81K YoehrT H U
reform aTgd @ AIY WW%%WWﬁﬁﬁﬁﬁ,W@ﬁﬁWﬁ
1 31T e IIM 1 S preference @11 & T8 87 ST H @ LA # ITs ST S 21|
AR AT A T, PR aga ARG 27 31 TR a9 IR B, e FIg @, o dr 1T &,
=T 31T 37T ATSIMSE] BT BISDHY AMSATSTH U= Tl 7]

5fl HBTYT AT HT: AT BN B

oft 9T SEATA: AT I[TATT T B, IR AT YT HIed H & |G o I |Ied § 32
B3, ot 2 oo wret # g11? o a1 8 1 21ma 2ra= 1 20 wret & forv Wi ok gdl ¥ 8
for g a1g) S <

2 g 915y fb e W1 o wre W D] 9wend dil My HieH © far e
3 S, 3 U TR A9 2, 2,51, & wa st wrelt 99 gu €1 9 wed € san uw
oiq TR ATET 8, 1 e fweet wie <7 fomm 3,53l 31 wie & et A aeis aa
urRiAfl? @RI 3myen) BRIR gl e YRR ) G AICTE @1 (R 91E 81 &1 21 3y
AICTE T YT qr g 9 Q{ﬂ\lﬂﬁ 3R IYPT autonomous AR Gﬂﬂ\lﬂql 2791 S
SOl Sicoli @1 giferer fegeam 7 8, a9 50 afdera o= wics Tt




Gavernment [19 December, 2017] Bills 423

IS U, Riife ol & W= g1 fR =1 2, PGDBM @1 % sa1 wmel fIR
1 2 fon 3w U gy g eldd Sad ) eled ayel) A viellder S v 1 gl ue e gl
fo 3y fopamt wg 2, 919 @wed € 5 a0 goltaR uwr €1 e (it eraa 1 e o
& woE FHAR & TS & 7 M.Tech T TSE ¥ TR &1 B TSI BT WY
s R R R 82 oid B a1 i) 9gmr g1, df 2nd B o W) 9gsul 29T IEM
H U @RI Bl BN 9T &) 1 IGH T DT gedl 4 UIUI? sHR S § el ) B8R
TSl A1 e 7 2, dfeh o aa1sy 6 ol gex a8, Sl Soid o # gea ug
TE1 T, MY SRAY BT Prgeas] Wkl To[her= § 21 fher 8, q1 Ta &1 Sl F2a1 94
AT, AT TR T@Re X< #2A1 SfY, 31 g8 €, I 59 aTal 1 st X8 1 8[| <1 9= g
H g% UTH Db AR B, ATY IHF 3G B b a5 M, IT 21 8RR uelh e H sfers
s o gl @ fob gAR S § vas Wi 9 wiE) g8 1 v arelt of) e ifra o i Tt
S T2 B FT W W IS | 7 QT YET €, FAT iRy HY SISl AT § ugT ¥l 8, 9@
ST 9T SISTT AT ¥ 9QT BT 87 HeWTE 1319 TS B g B

S, ofvet e, SR uew A1 [9ER & Wia I e gU a3 8y AE 9HiG
HAl o5 a8 M 7 AT BT Sy, i 7 it g1 oy, O @ s wwa 22 w9 9 70 wfrer
aTETE T e ¥ ¥E<i! B, fore <91 7 gt amare] & < wiereTd | sl s B, 39 a9
¥ 3ITS1 T MY T[T 1 AT TE] T PR UTY, AT MY fH1epT TS &317 31T Fa 1
21 91 ST & 3y arew ST Ie e &1 I9M Afes! od §, 9% 1¢ g fha =
fege # @ 32 T 19 TRHC A S M, IIT ¥ 919 &= 9 9 § 9d SN 2
HeHds ofl SR did Sff &l 514 o o 2| SHAT dld 9Tl didol § U §U ol ared)
U e dde Fbad 31 o, ges § aue wigde wids B, S i e S H 8,
I g2 (et 73 21 B9 31 31T i Yo @1 I I iiS T8 21 1Y qa1gy 6
des H gAR] dgl @l an gifsrers 22 gar [va § ol v 22 g9 [han eidy [ea &
100 3798 Biciat] # 3Tl B, AT Tl o1 9131, =iifeh 399 gAN diclal § g 211

ot} e g ielst (Safrn) &1 71 a4 AaeH” w9y QT ot arue @ i g e
sudl R oY w8 31 39 a1 dadly arl darda & wog Hell ofl @g ¥ 9 vdg
Aaa” fepa e v faam a9 AR 91 99 3@l 99 US| dsT gl
LG R ) | U IS o I M I M T | 3 M 1 B L s g e b ) I I
HIGRH" ¥ [Tl

BHIY G M H U KGMC U hledol © - SIS diest @l fedt qy forea # e
Sl 81 KGMG ¥ ofl STae? urd @l 8, sa® | {5l g3 [va o wil sid) 81 ey q¥ faea
H del gel gy ST dwidy 9 1¢ Siaet & 9 Reirgsl e &1 91! fBgwm
Eﬁ?ﬁﬂﬂﬁﬁﬁﬁﬁ%ﬁﬁﬂﬁreeogniﬁon ﬁ%ﬁﬁﬁl@mmﬁﬂﬁﬁ%
84 . ofL.UH.H Bl A9 daddy wauld g, dids Tl sfiad, fSra- &9 sgar am




424 Government [RATYA SABHA] Bills

[2ft=eer aryard |

Al A8, T, o =l 7 3 &1 fe3ht arfl, S o oftwr . @ onTs st umg,
iciol 1 S0 ureill o a8 ®ed @ fdb g1 agl ue ¥, dfdhT Bls I ar HF i dar
g1 8 Fife forfl w waufy g, forar gar ¥, oifdh brand name di s.sihua.dl. &,
AUl HIig bictsl 81 81 MY A15.A15.09. @) o1re fard) Al @1 = v g, H foet
1 AT 81 =11 ATedl, WifehT 3 S A1 & [ 3T RISHIRT T RIamepxur 1 T8 | e
ST ¥E 27 H 78 S0l o8 271 8 i oAl A e S a3 appoint @R T8 €, SAD1
%ﬁ%?ﬁﬁﬁ{@ﬁ%ﬁimhalfpantﬁ%ﬁ?ﬁ—ﬁ?aﬂﬁﬂull pantﬁﬂﬁ‘[%l%ﬂﬁ
IR ue e # fora i L) appoint U, ST R e €1 wivar @ 6 v wen 9 @
fon €T

%ﬂlF[, WWW% f = 3TI’5£3TI’§QH & appointment & 1%4";’ Th HHST T
gzl

8T} UehTST TGS HR: 31 AT TR recruit TR, BH Ta T Bl
511 SR AT IT, 3T AR B FRET P3|
2} W11 TS HY: T8 Board of Governors I 1T

#fl F9 SUATA: 3T Board of Governors nominate X &Il 7 IETERUT & &I g
Q‘?.Q—ﬂ.?ﬂﬁ. @l ¥ P b 27 National Medical Fducation Board 11 91T ¥ &1 g &1
%, WW%\’? 319 ed © B9 21 e’ nominate ®% Sl 8T YT 11-12 ©FT nominate &1
vT T, 9 9 & ofR I & 9 o, dfeT = 99 & A w9 o 27 R F a2t
medical education @1 3T EIEJ@I dl IR B b I T nominate g7

A=raR, o o Tied ot SLd. @1 b 1 =T Tohe 1% wd B B, 99
ebeil bl uopeher b1 R el 21ma st debd Bl fawa 1 -9-1-1 o o) sral dgll
Eal Q\_{ﬁﬂﬁ[ ¥ 2yt St Ll @l minimum 3-4 percent wd ®ed Bl AT Del-ueH]
2T T 126 B9 2019 T S 2.8 IIRIT R of oI

Jgwwreds (S Y@= @Y I[): 31 conclude BT

f} TR 3FATA: MY 1 8H colleague Bl

JqauTeas (H U5 W IH): 7 3l GIRT role play FX BT

511 SR AIATA: T AT Universal &1 RT role villain &7 &1

IqauTEAs (i U= W I): 7 Fow & SR B PR e T

11 T ST IR, 1 5% faopa WEl =il a4 ve1 g1 IR, AraTad # w9 w6l 8



Gavernment [19 December, 2017] Bills 425

iR e Wl 2rererd 81 H WYY Ay by ¥El g, § Sfl D8 Y5l § 4l by Bl g, A b
AeAld] P 81 b X8I g

SgauTeae (s Eg e I): dfthT iy W g1 2

2} 97 3ATT: wid 99y o o1 3% g9 il % W ©, U &% I8 ©, 319 99 915
T Fre aiforl

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): No, no. Please

conclude.
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THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Nareshji, please

conclude.
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SHRI N. GOKULAKRISHNAN (Puducherry): Hon. Vice-Chairman, Sir, I express
my sincere thanks to you for allowing me to speak on this important Indian Institutes of

Management Bill

The Bill declares twenty existing Indian Institutes of Management as institutions of
national importance and confers on them the power to grant Degrees. We need to increase
the number of 1IMs in the country. I am telling this because we have 29 States and
7 Union Territories but we have only 20 IIMs. For each State, we need, at least, double
the institutions like this, particularly in Puducherry and Chennai because these are the
important educational hubs in South India. We need, at least, for Chennai and Puducherry,
one MM institution like this.

The Bill provides for the establishment of the Board of Governors of each IIM,
comprising up to 19 members. It will nominate 17 board members including eminent
persons, faculty members and alumni. The remaining two members will be nominees from
the Central and State Governments. Similarly, the Board appoints its own Chairperson also.
Actually, the Board of Governors will appoint the Director of each ITM. Sir, at present, 13
of the 20 Indian Institutes of Management were functioning without Directors. Virtually
speaking, these institutes have no administrative heads. So, there is an urgent need to fill

up the posts of Directors in all these ITMs.

Moreover, some important decisions have to be taken by the Government to cater
to the increasing demands of quality education in the country. The first thing is that there
1s a need to expedite the expansion process of [IMs and their intake capacity so that more
students get opportunity to enroll themselves in the best institutes. Also, there is a need
of creation of more quality Ph.D programmes to address the issue of shortage of faculties
n institutes. Scholarship schemes for the Ph.D programme for best of Ph.D scholars in
[IMs need to be created.

The Academic Council of each IIM will determine the (i) academic content;
(i1) criteria and process for admission to courses; and (iii) guidelines for conduct of

examinations.

A coordination forum will be set up, which will include representation from the
twenty [IMs. It will discuss matters of common interest to all IIMs. The Bill extends

greater autonomy to the Board in the performance of these functions.

Sir, 1t 1s also sad to note that several private business schools are charging huge

fees and donations from students seeking admission to MBA or other PG management
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courses. This needs to be stopped immediately. Private business schools practise all kinds

of advertisement gimmicks to entice students to join their institutes.

Various television networks, newspapers and industry magazines publish lists of
rankings of business schools in India. Some business schools manipulate the data related
to campus placement provided to ranking providers. ITM Ahmedabad 1s the one mnstitute
which initiated the Indian Placement Reporting Standards to make placement reports
transparent. Till the end of academic year 2014-15, only nine institutes went for auditing

their placement data with an independent third-party auditor.

The media plays a bad villain role by giving favourable rankings to some institutions
that give advertisements and sponsorships to these media houses, both visual and print
media and their events. Suggestions to curb these manipulations in business school
rankings included a stoppage of education-related advertisements, consolidating a large
number of inferior-quality surveys to a few high-quality surveys that include visits and
audit of these institutions and the data they provide, and mandatory auditing of placement

reports.

The All India Council for Technical Education, the regulatory body for technical
education in India, has called upon the students, parents and the general public not to
pay any capitation fee or any other fee other than that mentioned in the prospectus of the

mstitutions for consideration of admission.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Your time is over

Nnow.

SHRI N. GOKULAKRISHNAN: AICTE also mentions that fee charged from
students, including for programs such as PGDM, has to be approved by the fee regulatory

committee of the State, and the institute should mention the fee on its website.
THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Please, conclude.

SHRIN. GOKULAKRISHNAN: As per the AICTE norms, the business schools are
not meant to charge a fee higher than what 1s mentioned in the prospectus. Many business
schools provide only the data related to the officially-recognised fee for the ranking
providers, while taking fee from students under various other parameters, ncluding

capitation fee.
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THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Now, Shri Md.
Nadimul Haque.

SHRI N. GOKULAKRISHNAN: Many business schools do not list the fee in the

prospectus.
THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Please conclude.

SHRI N. GOKULAKRISHNAN: Therefore, an exclusive regulatory body for
business schools in India should be created to monitor, check and curb such malpractices

during the admission of students in business schools.

THE VICE-CHATRMAN (SHRI SUKHENDU SEKHAR RAY): All right. Please
take your seat. Nothing more will go on record. Now, Shri Md. Nadimul Haque.

SHRI MD. NADIMUL HAQUE (West Bengal): Respected, Vice-Chairman, Sir,
I thank you for giving me this opportunmity. I would also like to thank the Minister for
introduction of this Bill. Sir, in a rapidly-globalising world, with technology taking
centre-stage, the higher education sector for a country like India needs to push its youth
population to not only change but rather reform the practices to become relevant in a global
setting. Thus, the existing laws governing higher education in India need to be reformed.
Before going into the specifics of this Bill, T would like to share one of my thoughts
with the Minister. The HRD Ministry has announced that it will scrap the UGC, that is,
the University Grants Commission, and AICTE, that is, All-India Council for Technical
Education, and replace it with Higher Education Empowerment Regulation Agency, or,
HEERA. However, private institutions must play a positive role in nation building through
higher education backed with quality research. New HEERA must, therefore, be sensitive
to these aspects. Institutions like Harvard, Stanford, Oxford, MIT, etc., eamn their status of
being world-class institutions not through Government guidelines or regulations but on
their own remarkable and time-tested policies for quality enrichment. It is time for higher

education in India to find its proper place at a global level

Now, coming to this Bill specifically, I do have some concerns which I would like to
share with this House. Firstly, I agree with the fact that [TMs have been given institutional
autonomy 1n terms of funds, administration and recruitment of staff. However, this Bill
does not talk about academic freedom. For example, most 11M administrators direct their

faculty to publish North American Research Journals where publishing with Indian data
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is an overwhelming task and this is done by the IIM administrators for promotion. Is this
academic freedom, I ask, the peril of IIM Bill, which replaces the Government power
with new internal power, that is, the Institute Board. At least, the Government power was
accountable to the people vis-a-vis Parliament, the CAG, the CBI, the CVC, the CIC,

etc.

However, the self-appointing Board now is not accountable and the whole thing has
become more opaque. Sir, with full autonomy and no State control, academic freedom
would be seriously endangered. My submission before this House and to the concerned

Minister 1s to have a balance between institutional autonomy and academic freedom.

Secondly, Sir, in the most recent Budget, the share of higher education was a meagre
1.5 per cent. So, with this small amount, how will the Government be able to maintain
the quality of IIMs? Even though the expenditure of IITs and IIMs have increased, the
Standing Committee Report in March, 2017 states that these institutions have chronic

shortage of funds that deter them from becoming world-class institutions.

Further, Sir, as per 2017 Financial Times rankings, only three 1IM feature in the
list of top hundred management schools in the world. So, if we are declaring IIMs as
Institutions of National Importance, the expenditure towards higher education must also

mcrease.

Thirdly, Sir, the present Government established a Higher Education Financing
Agency (HEFA). I am aware that 2,066 crores of rupees have been given to six institutes
for research and development purposes, and, I am sure that in future, it would be given to
various other [IMs and NITs too. However, Sir, HEFA may not work practically. These
institutes are given loans and not grants, and, hence, these institutes have to pay from
the internal resources. This, in turn, will make education and other things in these places
more expensive as the authorities would now start exploring ways to increase internal
revenues. IIT, Madras has already hiked its fee. This may have a long-lasting impact on
the admissions to these institutes of national importance. So, I request the Minister to

consider the financing structure.

Fourthly, Sir, I congratulate the Minister for giving all 20 [TMs the right to award
MBA degrees while previously they could offer only Post-graduate Diplomas in
Management.
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Sir, while this Bill grants autonomy to an institution of higher learning, we must

caution the Government to avoid constant interference in primary, secondary and higher
school education. They must not pollute by means of narrow ideological consideration
and unnecessary interference in education which is a subject listed in the Concurrent
List. Sir, there 1s a small provision but culturally it is an important provision. Through
this Bill, the Government is. ...(Time-bell rings)... I am concluding, Sir. The Government
1 again trying to build a personality cult to wipe out history and diminish tradition and
diversity. The Bill 1s trying to erode the value of IIM, Calcutta as a term because it should
be IIM(C). It is turning into IIM(K), which will undermine the identity of ITM, Kozhikode

also, Sir.

THE VICE-CHATIRMAN (SHRI SUKHENDU SEKHAR RAY): You can give it to

the hon. Minister. Please sit down now.

SHRI MD. NADIMUL HAQUE: Sir, I conclude by saying that management
education 1s important in our country and [ hope that the Government takes this issue
into consideration and see them as bolstering the potential of these institutes. Thus, Sir,
addressing these issues will drive our nation forward and give management leaders to

India that it deserves. Thank you.
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THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Now, Shri

Prasanna Acharya. Your time limit is four minutes.

SHRI PRASANNA ACHARYA (Odisha): Thank you, Sir. This is a good piece
of legislation. T congratulate the hon. Minister for bringing such a Bill. T am happy for

this Bill. But, at the same time, [ am very much surprised also because, as vou know,
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this Government has a tendency of concentrating power, centralizing power, not
decentralizing power. This Government is in the habit of usurping power from institutions.
This Government does not even hesitate in usurping power or authority from the State
Governments in this {ederal country. Under these circumstances, it 1s a contradiction. 1
thank the Minister for bringing such a Bill which decentralises power. The Government is
interested in giving up power and giving authority and more autonomy to institutions like

the IIM. I, therefore, congratulate the hon. Minister on bringing this Bill

Sir, we are a free state and the state cannot and should not interfere in each and
every matter in our social, educational and cultural life. In the field of education, quality
of education, syllabus, academic administration, all these things should be left to the
universities and [TM-like institutions, of course, more or less with the guarantee of some
sort of uniformity among the institutions. But don't allow that much of azadi to such
nstitutions to raise anti-national slogans inside the campuses. The Government should
also be careful about that. What was happening in some of our very reputed universities
and nstitutions in this country is very alarming and very shameful. 1IMs are the pride of
our country, particularly these six [IMs. In the early days, as Prof. Gowda rightly stated,
when Jawaharlal Nehru became the first Prime Minister of this country, he initiated
many such new things. Two IIMs were set up during that time. Subsequently, four other
[IMs were set up. The six IIMs, which were established in the initial days, made good
reputation for themselves because of the best standard in imparting education. They attract
brilliant students and produce best managers in the country. I am not aware of other ITMs,
particularly the few ITMs which have been set up very recently, because those [IMs are
very much in the process of functioning. We know that the products of these IIMs were
not running after good jobs in the best companies, but the best companies of the country
were running after the products of these IIMs. But nowadays things have changed a little
bit.

Sir, other than these 20 IIMs, there are a number of B-schools in the country run by
private organisations and private institutions. Thousands and thousands of seats are there
for students to take admission in these institutions. But what is the fate of those students?
The Government should also take care of all these private B-schools whether it is the
standard of education or the fee which they collect from the students. The Government

should think about the fate of the students who are coming out of these institutions.
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The Government should also come out with a legislation which prescribes some sort of

guidelines to run private B-schools.
(MR. CHATRMAN in the Chair)

There are many good provisions in the Bill. One is that you have provided autonomy
to the ITMs as far as possible. You have also combined accountability with autonomy.
This 1s a very good thing. You have not only allowed autonomy but you have also brought
accountability. Without accountability, there is every possibility that autonomy may be

misused by certain organisations.

Sir, annual reports of these institutions will be placed in the Parliament and the CAG
will be auditing their accounts. It is a very good provision. The provision for periodic

review by independent agencies is also a very, very good provision.

Sir, you have provided in the Bill the coordination forum and you are saying that it

would be an advisory body. My suggestion would be this.
MR. CHAIRMAN: Prasanna Acharyaji, please keep the time in mind.

SHRI PRASANNA ACHARYA: Just one minute, Sir. All the IIMs would be
autonomous bodies. They will be deciding their own courses. They will be the bosses
of their own administration. There 1s a possibility that there will I be diversity in many
fields. So, why not this coordination forum is given the authonty to prescribe broader
guidelines for all the 20 TIMs so that under those broader guidelines, these 1IMs can

function independently with the powers given by the Government?

Sir, it 1s also a very good provision that alumnus are to be on the board of directors.
This 1s a very, very good provision and this practice 1s prevalent in foreign universities
also. One thing which Mr. Naresh Agrawal has very nightly pointed out is this. What about
other institutions like technical institutions, NITs, NTs, etc.? I think this does not concern
your Department directly but the concerned Department should also come out with a Bill
to give more autonomy to institutions like ATIMS. Sir, we should remember that during
Shri Atal Behari Vajpayee's NDA Government, very, very positive steps were taken and
ATIMSS were opened in different States. But, Sir, they do not enjoy any autonomy. So, you
have to give more autonomy to AIIMS and also to AIIMS-like institutions.

Sir, my last point is about reservation. Yes, there is reservation so far as admission

of students is concerned but what about the faculty? I think the Bill is not very clear about
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recruitment of faculty. Sir, if you look at the record of fellowship programme in these
[IMs, the number of students belonging to SC, ST and OBC communities is very, very
negligible. So, unless we encourage students from these categories, how can we get good
professors and teachers in IIMs? Therefore, Sir, I think the hon. Minister would take care
of these things. Overall, this 1s a very good Bill. I welcome this and T support this Bill.

MR. CHAIRMAN: Now, Shri K. Somaprasad. You have four minutes.

SHRI K. SOMAPRASAD (Kerala): Sir, 1 support this Bill because in the
administration of [IMs, a legal backing is necessary. This Bill provides the protection of
law and grants more autonomy to each institute. I think this autonomy would help them

improve their educational standard to an international level.

Sir, there are a lot of institutes which conduct these courses in our country.
But, when we examine the standards of these institutes, most of them are in pathetic
condition. Actually, these institutes are cheating the students. There should be some
Government agencies to scrutinise the working of these institutes. I support the Bill with
certain reservations. I have some comments and suggestions on this Bill. Actually the
main part and soul of an educational institution is the student itself. But in this Bill,
the role of students is not properly considered. Sir, IIMs are the institutes where the art
of management is taught. Let us start it from this institute itself. Why don't we include
student representative as a member of board of govemnoers? In the proposed 19-member
Board of Governors, everybody has got its representation except students. This is not fair.
We should take them in confidence. I appeal to the hon. Minister to take steps to include

a student representative in the board of governors.
MR. CHAIRMAN: Somaprasadji, now, you have to conclude.

SHRI K. SOMAPRASAD: Sir, I have one more point. The most important point
is reservation for SC, ST and OBC communities. Crystal clear mandatory provisions
for admission and appointment should be included in the Bill itself. Even today, certain
[IMs are reluctant to appoint SC/ST persons even though they have all the prescribed

educational qualifications. Thank you.

MR. CHAIRMAN: Now, Shri Vijayasai Reddy. You have four minutes. I just came

here to see how my friends, Members of Parliament, are working hard in the evening also.
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6.00 p.n

The country should know that as and when required, the House meets for longer periods
and also makes good contribution. I have been hearing the speeches sitting inside. Now,

Shn Vijayasai Reddy.

SHRI V. VITAYASAI REDDY (Andhra Pradesh): Sir, I rise to support this Bill for
three reasons. One is that the Bill envisages to grant autonomy to Indian Institutes of

Management.

Secondly, this Bill, in toto, has accepted the National Knowledge Commission
2007 recommendations. Thirdly, the recommendations made by Yashpal Committee, as
stated in the Report, have also been incorporated in this Bill relating to renovation and
rejuvenation of higher education. Therefore, this Bill has to be supported and it has to be

passed by the Parliament. However, I have two concerns about this.

One is that while this Bill grants additional autonomy, it does not address an

important suggestion made by the Bhargava Commission. That is one thing.
MR. CHAIRMAN: Mr. Vijayasai Reddy, please.
SHRI V. VITAYASAI REDDY: Sir, there are only two issues.

MR. CHAIRMAN: Hon. Members, it is 6 o'clock now. If you all wish, we can
complete this Bill and then. ...{Interruptions)... Only three speakers are there. One
Mr. Raja and two praja; so, there would not be any problem. ... (Interruptions)... So, please
could T have the permission of the House to continue? ... (fnterruptions)... Shri Vijayasai

Reddy. ... (Interruptions)...

SHRI BHUBANESWAR KALITA {Assam): Sir, we have withdrawn our speakers.
Let the Ruling Party withdraw their speakers also.

MR. CHAIRMAN: To my knowledge, there is nobody from there. So do not worry.
I will keep in mind what you have said. Mr. Reddy, one more minute. Then, Mr. D. Raja

and then one more Member.

SHRI V. VITAYASAI REDDY: Sir, the second aspect which I want hon. Minister
to consider is that the Bill, if passed, the management of the IIM funds will be done
by Board of Governors whereas in the case of 1ITs and All India Institute of Medical
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Sciences, it is quite contrary. There, it is the Central Government which approves the
usage of funds. There is a distinction. I do not know whether advertently or madvertently

the Government i1s making such a distinction.

Thirdly, the Bill, if passed, the IIM's Director pay will be determined by the Board
of Govemnors whereas in the case of IITs and AIIMS 1t is quite contrary. Probably, my
question to the hon. Minister is this. Is the Minister planning similar bills and similar

amendments with regard to [IMs and AIIMS also? That 1s all, Sir.

MR. CHAIRMAN: Thank you very much, Mr. Vijayasai Reddy. Mr. D. Raja, you

have three minutes time please.

SHRID. RAJA (Tamil Nadu): Thank you Sir. This is a very important Bill. T would

like to make a few specific points and a few general issues.

One is that this Bill provides autonomy to 20 institutions. How do we understand
autonomy? This autonomy cannot be an absolute one. This autonomy can remain a
relative one. Why I am saying this is because today the institutions of higher learming are
passing through very critical time. They are all tense. There are issues related to ensuring
and safeguarding academic freedom. There are issues related to social discrimination in
the institutions of higher learning. How are you going to ensure the academic freedom in
these institutions? How are you going to end social discrimination in these institutions?

How 1s autonomy going to help achieve these two goals? This 1s one issue.

Second issue is related to chapter 3 of the Bill where you talk about Board of
Govermnors. When we say, the Board of Govemnors, you talk about representation to
women, representation to Scheduled Castes or Scheduled Tribes. How are you going to
monitor that because in all public sector nstitutions 1 come across the routine answer-
non-availability of eligible candidates, non-availability of suitable candidates and this
should not be an excuse to eliminate anybody coming forward or getting into that Board
of Governors. How are you going to monitor it? How are you going to ensure that there
1 representation to SCs and STs and there is representation to OBCs also? Why not?
Today, we are discussing about a separate Commission for OBCs. And, there 1s a Bill
going to come. How are we going to ensure that because these are all sections which
have been deprived for ages together and they need to have that? That is one thing, and
you should think of that in Chapter I1I. The students also should have participation in the
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policy making bodies of these institutions. Having said that, Sir, finally, I come to some
of the general 1ssues that providing education, providing healthcare, providing decent
dwelling for all of our citizens must be the concern of any Government if we say that that
Government is a welfare Government and that State is a welfare State. That must be the
concern. Now, are we in a position? For instance, for education, what is the spending? It
is not even 6 per cent. The Kothari Commission way back in 1960s asked for 6 per cent

of GDP to be spent on education.
MR. CHAIRMAN: Rajaji, please conclude.

SHRI D. RATA: T am completing, Sir. Now, we are in 2017 and we should talk of
spending 12 per cent, 15 per cent on education. We are approaching the Budget Session.
As a Minister, you should take up this issue in the Cabinet and the whole House will
support vou We will support vou. There should be more spending on education. Sir,
having said that, when we look at the education as a whole system, one should not try to
make it an issue which divides people. For instance, in search of Indianness, in search of
Indian mind, we cannot go back to the past. The golden age does not lie in the past. The

golden age really lies in the future.
MR. CHAIRMAN: All right, Rajaji, please conclude.

SHRI D. RAJA: That is how humanity advances and as Indians, we should also
understand that we should move forward and continue to move forward towards the

golden age. These are the issues that the Government should address.

MR. CHAIRMAN: Now, Shri Anil Desai. Shri Anil Desai, you have three-and-a-

half minutes.

SHRI ANIL DESAI (Maharashtra): Sir, I rise to support the Indian Institutes of
Management Bill, 2017. T personally congratulate the HRD Minister for taking this very
mmportant Bill which will take our education to a great height. The 1IMs, as they are
known, are premier institutes in the country, be it IIM Bangalore, [IM Ahmedabad, ITM
Kolkata. These institutes have really contributed towards producing some good talents.
Now, talent scouting, whenever it takes place in these institutes, of course, every candidate
who is enrolled in these institutes comes out and really gets good opportunities in the
corporate world. But, the thing which needs to be taken care of is that these brains, these

intelligent stock, which is coming out of these institutes, which is low in number, be
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retained in the country. The usual practice is that after their completion, they are career-
oriented and they fly to their destinations. I think, the Minister should be having some

1dea as to how to make use of it.

Then, another point, which I would like to make, in this, is that all the things have
been taken care of. It is a very comprehensive Bill which is being enacted like if the
Government has given the autonomy to these institutes but kept a good check by way of
introducing CAG audit, and other balances also have been done to see that they remain in
their domain of work and really contribute handsomely to the economy. Apart from what
has been said about the reservations for the faculty, for the Board of Governors, those who
will be there in every gurukulam, the major thing is that opportunity should be evenly
given to the students because fees are so high and it is a very secluded or very, very distinct
nature of education what you get. And, as has been said by Shri Naresh Agrawal, who
made a point that students who come from rural areas, they don't enough opportunity. So,
economically backward sections should also be given that kind of opportunity, those who
have talents. Talent scouting should be done on that basis. I think in this way the Minister
has taken a step in this direction. Whether it 1s the State of Maharashtra, our university
education also needs to be taken care of. Though education is a Concurrent subject, but
as he comes from Maharashtra, he knows what 1s happening i Mumbai University. Not
only the standard of education 1s deteriorating, but, overall, education has got a stigma,
which needs to be corrected and this is high time. We can depend upon hon. Javadekarji,
who handles HRD, that he will definitely do good to the Mumbai University. With this, 1
support this Bill. Thank you.

MR. CHATRMAN: Now, Shri Jairam Ramesh. You have just two minutes.

SHRI JAIRAM RAMESH (Karnataka): Sir, I have only one question to ask of the
hon. Minister. Sir, the crux of this Bill 1s Section 10 and the whole Bill, the innovation
in this Bill is the Board of Governors. We are really giving to the Board of Governors
all the powers of the Government and this is to be welcomed. However, the question
I have 1s: Who will appoint the Board of Governors and what 1s the criterion that you
are going to adopt? In Section 10, it is very clear However, these institutes already
have Boards; [IM, Calcutta has a Board, IIM, Bangalore has a Board. Every [IM has a
Board. So my question to the Minister is: Will these Boards stand disbanded once this

Bill comes into effect or whether the existing Board will get converted into the Board



Gavernment [19 December, 2017] Bills 439

of Governors? If the existing Board gets converted into the Board of Governors, then, 1
am afraid, if you look at the provisions of Section 10, the entire existing Board has to be
recast to bring it in consonance with Section 10. There 1s a transition problem. We are
not starting 1TMs afresh. We already have a large number of 1IMs with existing Boards.
I would like the hon. Minister to clarify, one, what happens to the existing boards; two,
how they will become consonant with Section 10; and, three, how will transparency be
ensured in the selection of Board members. Sir, my request to the hon. Minister is, for the
selection of Board, only academic scholarship and professional excellence should be the
criterion. Political affiliations, ideology should be irrelevant. Only academic excellence,
professional excellence and qualification should be the criternia. So how do you ensure
transparency in the selection of the Board members because they are going to determine

the future of these institutes?

SHRI PRAKASH JAVADEKAR: Sir, I am very happy that all the Members who
spoke today, starting from Prof Rajeev Gowda, Dr. Vinay P Sahasrabuddhe, Shri
Naresh Agrawal, Shn N. Gokulakrishnan, Shri Md. Nadimul Haque, Shrimati
Kahkashan Perween, Shri Prasanna Acharya, Shri K. Somaprasad, Shri Vijayasai
Reddy, Shri D. Raja, Shri Anil Desai and Shri Jairam Ramesh, all have supported this.
So, this 1s a new beginning and that new beginning is its degree-granting power. They
will now be doing Ph.Ds also. So the hurdles on the paths of students will go and that is
the first benefit, which 1s welcomed by everybody. Second is autonomy. We must start
believing in our best institutes, their leadership and management, and this is the
beginning of it. Many people raised the question that what will happen to other
institutes. So, we are also thinking of according graded autonomy to the best institutes
depending on their quality benchmarks, on their NAAC ranking, on their MBA ranking.

Depending upon the ranking, accreditation and on marks, we want to give grant, more

freedom to the best institutes. T AR <7 3 VT B © fop S &1 Amgg b1 wymord
Ty (R 1d § 1 IR bl sraar fradr 8 afie 9w ol wme ey e a9 § J
il P TP ATE B 21 ST ST 3 institutes %, 32 freedom _'Eﬁ:ﬁflﬂ%‘? 3 Rﬂﬁﬂ'
graded autonomy P} D Bl Tl—fzL 21 f517 20 favaadla universities @1 selection g19
GBI %, T 100 I SIS AR U™ applications 3Tl’s£ %, AT quest for excellence 2lltisa

good and healthy competition, which we are bringing and, therefore, they will also get
complete freedom like what we are giving here. So, it is not one of the things. It is a

theme which we are taking. Second, U bl e Bl TS B Al ﬁ’iﬁ ATl ® fob gHR
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TP AISSIIC BT 1 BN 990 O/ 9$ 8 ©, Od B [al fI2arT o= 87 TR 79 1
I8 Todl © T 2meidt ar gl ﬂﬂ%ﬂq, dfeb febd amee) é, GGkl autonomy 3l As
parents we must trust our children and teach them good thinking process and get them
educated. We must believe in them and trust them. The same philosophy applies here as
a nation. We must believe in our best academic institute only then will we really
produce results. T8 Self-perpetuation BRI @IT? Many suggestions have been given. I
have noted every suggestion. ey 4l qd CRRIRSEE) qdgd delay ETE ARGk
S BT 8rel B A8 e U &A1, 1 3% STes 81 A 3 URafId SR 3R -y g
Id WRT HI 3T, T8 TART HedT 8, a1 fiear ffaem 2l

SR for SRRT 379 it ¥ @1, 1 W' 31S] A8 AEA © 6 S R § e S
existing Boards %, d Boards of Governors ?%%[, dfehd S99 waqde & o 9R
Rursicfeas 8, 9 Mavel?1 S99 AR alumni @1 & Sod B9 TR @311 39 €1, 3R 394
Scheduled Castes-Scheduled Tribes Fal % AT 398 women S| %, i 9+d! o1 & ﬁfﬂq
e & St wifas g, ag g 20 3a 8) agdrd sl st gHN disd 4 9 el
B o3 3R T ﬁgcrd P, 36 Pl T8 8, diotp Sl existing Boards €, 37! 81 3
TATIN| AET I AT YW BT 1 That is the way out.

3T RN A TP IS1 91 P! 6 W BTE1 BT R0 B2 § /T BT & IR 1
Ffvaa wu o @8 e arEdar g [ no institute will deny opportunity for good student

who is meritorious, got admission after passing the CAT and eligible for admission will
not be denied education only because he is poor. a1 ug @t &l g g fory 9
ATSTY &1 UG, ST Goleh 9 di (HerdT 8, 9% lIM & ©T31 i adequate loan Fradr 3 2fiv
FGRT Sl SSIE &, 98 D] I8 & Pl & U Gl S1gT, T mortatorium, S
AT ITDHR FCITC 98T Head! o That is big interest subsidy. Every year we are granting

hundreds of crores, and major beneficiaries are IIM graduates. Those whose parent's
income bracket are below ¥ 4.5 lakh per annum will be given this benefit. So, they will

get interest-free loan. So, they can pay back.

MR. CHATRMAN: Mr. Minister, in moratorium time who will pay the interest? For
the first four years, the Government is paying interest as far as period is concerned. Once
the period 1s over, you are giving one year moratorium. | am told that banks are insisting

that period's interest has to be paid by the student.

SHRI PRAKASH JAVADEKAR: No.
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MR. CHAIRMAN: The Government will pay.

SHRI PRAKASH JAVADEKAR: Yes, the Government will pay. That 1s very clear
and if there is any complaint, you can send it to us, we will definitely look into it because

our nodal bank will follow it up. So, we will do that.

One more important aspect was that of students' participation. Yes, that is a good
suggestion because we have come out of students' movement. So, students’ participation
is essential. Since it is essentially a two-year programme, we can make them participate in
different programmes also because every year students would be changing. But the Board

remains for five years. So, that is the issue.

Regarding periodic evaluation, as I said and Mr. Acharyaji also said, this is the best
combination of autonomy plus accountability because when we are giving funds there has
to be accountability to the C&AG and the rules of each institute will also come before the

Subordinate Legislation. Therefore, Parliament's scrutiny will be there.

Regarding diversity and inclusion, yes, I am all {or positive, pro-active inclusive
politics where we have social affirmation. Therefore, for the Ph.D. programmes we
must encourage students. I am happy that participation of Scheduled Castes, Scheduled
Tribe and OBC students is increasing 1n all higher learning institutes. The registration of
students has really picked up and practically all seats are filled. The actual problem 1s that
on passing out of these Institutes, students immediately get many offers from outside and,
consequently, they get employed elsewhere. Therefore, academic referrals, teaching, will
also have to be inculcated and promoted. That is also noted. Thus, points raised by all the

hon. Members have been noted and would be kept in mind while framing the rules.
Sir, T thank the whole House for supporting the passage of this historic law.
MR. CHAIRMAN: Hon. Members, the question 1s:

That the Bill to declare certain Institutes of management to be institutions of national
importance with a view to empower these institutions to attain standards of global
excellence in management, management research and allied areas of knowledge
and to provide for certain other matters connected therewith or incidental thereto,

as passed by Lok Sabha, be taken into consideration.

The motion was adopted.
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MR. CHAIRMAN: We shall now take up Clause-by-Clause consideration of the
Bill.

Clauses 2 to 4 were added to the Bill.

MR. CHAIRMAN: We shall now take up Clause 5 of the Bill. In Clause 5, there are
three Amendments (Nos. 1, 2 and 3) by Dr. T. Subbarami Reddy. He is absent.

Clause 5 was added to the Bill.

MR. CHAIRMAN: We shall now take up Clause 6. In Clause 6, there is one
Amendment (No. 4) by Dr. T. Subbarami Reddy. He is absent.

Clause 6 was added to the Bill.

MR. CHAIRMAN: We shall now take up Clause 7. In Clause 7, there is one
Amendment by Dr. T. Subbarami Reddy. He 1s absent.

Clause 7 was added to the Bill.
Clauses 8 & 9 were added to the Bill.

MR. CHAIRMAN: We shall now take up Clause 10. In Clause 10, there is one
Amendment by Dr. T. Subbarami Reddy; he is not present.

Clause 10 was added to the Bill.

MR. CHATRMAN: We shall now take up Clause 11. In Clause 11, there is one
Amendment (No. 9) by Shri Ripun Bora. Mr. Bora, are you moving?

SHRI RIPUN BORA (Assam) : No, Sir; [ am satisfied with the reply given by the

hon. Minister. So, [ am not moving the amendment.
MR. CHATRMAN: Thank you, Mr. Ripun Bora.

Clause 11 was added to the Bill.
Clauses 12 to 27 were added to the Bill.

MR. CHAIRMAN: We shall now take up Clause 28. In Clause 28, there is one
Amendment (No. 10) by Shri Ripun Bora. Mr. Bora, are you moving it?

SHRI RTPUN BORA: No, Sir. I am not moving it. The Minister has already replied
to this.

MR. CHATRMAN: Thank you.
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Clause 28 was added to the Bill
Clauses 29 to 36 were added to the Bill.

MR. CHAIRMAN: We shall now take up Clause 37. In Clause 37, there is one
Amendment (No. 11) by Shri Ripun Bora. Mr. Bora, are you moving it?

SHRI RTPUN BORA: No, Sir. I am not moving it. I am satisfied with the Minister's
reply.

Clause 37 was added to the Bill
Clauses 38, 39 and The Schedule were added to the Bill.

Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI PRAKASH JAVADEKAR: Sir, I move:

That the Bill be passed.

The motion was adopted.

MESSAGES FROM LOK SABHA — Contd.
(i) The Repealing and Amending Bill, 2017
(ii) The Repealing and Amending (Second) Bill, 2017

SECRETARY-GENERAL: Sir, I have to report to the House the following messages
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:—

(I)' "In accordance with provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am directed to enclose the Repealing and
Amending Bill, 2017, as passed by Lok Sabha at its sitting held on the 19th
December, 2017.

(I) "In accordance with provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am directed to enclose the Repealing and
Amending (Second) Bill, 2017, as passed by Lok Sabha at its sitting held on
the 19th December, 2017.

Sir, I lay a copy of each of the Bills on the Table.



